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INTRODUCTION 

1. the Chairman of the Committee on Papers laid on the Table, having 
been authorised by the Committee to present this Report on their behalf, 
present this their Nineteenth Report. 

2. On examination of certain papers laid on the Table of Lok Sabha 
during the Seventh to Fourteenth Ses~ions (Seventh Lok SaJ:!ha), the Commit-
tee have come to certain conclusions in regard to delay in laying (i) the Annual 
Accounts and Audit Reports for the years 1979-80 and 1980-81 of the 
Indian Council of Social Science Research; (ij) the Audited Accounts 
of Tea Board for the'years 1979-80, 1980-81 and 1981-82; (iii) the Annual 
Reports of North Eastern Handicrafts and Handlooms Development Corpora-
tion Limited, ShiIlong for the years from 1977-78 to 1980-81; and (iv) the 
Annual Report and Audited Accounts of the Bharat Leather Corporation 
Limited, Agra. The Committee :llso considered a reference from thl! Ministries 
of Educ!ltion and Culture and Social Welfare seeking clarification regarding 
laying of Annual Reports! Audit Reports of Private and Voluntary Organi-
sations receiving financial assistance from 'Government and have made certain 
recomml!ndations. The conclusions of the Committee are re.flected in the 
Report. 

1. On 16 July, ]983 the Committee took ora] evidence of the represen-
tatives of the Ministries of Education and Culture and Social Welfare on (i) ; 
the delay in laying Annual Accounts and Audit Reports of the Indian.Councill 
of Social Science Research and (ii) laying of Annual Reports! Audit Reports of i I 

Private and Voluntary Organisations receiving. financial assistance from /1 

Government. On I3 November, 1983 the CommIttee took .oral evidence of 
the representatives of the Ministry of Industry regarding delay in laying' 
Annual Reports and' Audited Accounts of the Bharat Leather Corporation 
Li,mited, Agra. On 23 January, 1~84, the Committee heard oral evidence of 
the representatives of the Ministry of Commer.::e on delay in laying (i) the 
Audited Accou.nts of Tea Board for the years 1979-80, 1980~81 and ]981-8~; , 
and (ii) the Annual Reports of North Eastern Handicraft!! .and Handlooms! 
Development Corporation Limited, Shillong for the years 1977-78 to 1980-81. I 

I 
4. The Committee wish to express their thanks to the representatives 01/ 

I : 
( v) • II ~ 



(vi) 

he Ministries of Education and Culture, Social Welfare, Industry and Com-
nerce for furnishing information desired by the Committee. 

5. The Committee considered and adoptcdthis Report at their sitting 
leld on 24 April, 1984. 

6. A statement giving summary of recommendat.i.onstobseITations of 
:he Committee is appended to the Report (Appendix). 

NEW DELHI; 

25 Ap'(il, 1984 
5 Vaisakha, 1906 (Saka) 

KRISHN A SARI, . , 

Chairman, 
Committ~e on Papet'8 Laid OlIthe.rable 



CHAPTER I 

DELAY IN LAYING THE ANNUAL ACCOUNTS AND 
AUDIT REPOR TS FOR THE YEARS 1979-80 AND 

1980-81 OF THE INDIAN COUNCIL OF SOCIAL 
SCIENCE RESEARCH 

The Annual Statement of Accounts and Audit Report of the Indian 
Council of Social Science Research for thll year 1979-80 were laid on the 
Table of Lok Sabha on 17 December, ]981, alongwith a statement explain-
ing the reasons for delay. In terms of the recommendation of the Com-
mittee on Papers laid on the Table made in paragraph 3.5 of their'First 
Report (Fifth Lok Sabha) these papers were required to be laid on the 
Table within 9 months of close of the year, i.e., by 31.12.1980 and hence 
involved delay of one year. 

1.2 In the statement, the reasons for the delay were explained as 
Wlder: 

"The Annual Report of the Indian Council of Social Science Research 
(ICSSR) for the year 1979-80 was laid on the Table of the House in 

. May, 1981. The audited accounts together with the Audit Report 
thereon were not placed before the House at that time. 

The Audit of the Accounts of the ICSSR for year 1979-80 was 
taken up by the Director of Audit, Central Revenues on August 25, 1980 
and completed on October, 10, 1980. The Draft Audit Report was 
sent to the C'ouI}cil for comments/confirmation of facts on 11 th 
March, 1981. The comments of the Council were communicated on 
April, 28, 1981. The English version of the Aqdit Report was received 
in the Council on 29th May, 1981. Thereafter, the translation of the 
Report into Hindi took some time. 

The manuscripts of both English and Hindi versions were sent to 
the pre~s for printing in instalments between July 8 and August 17, 
1981. The printed copies of the Report were received from the press in 
the third week of September, 1981." 

1.3 The Annual Report of the COWlcil for the year 1980-81 was laid 
on the Table of Lok Sabha ~n 25+1982 along with a statement t!Jt:plaining 

t 
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the delay in laying th~ Annual Report and the reasons for not laying the 
Audited Accounts for year the 1980-81. The statement read as under: 

"The Annual Accounts of the ICSSR were s'!nt to ~ D:rector of Audit, 
Central Revenues on 25th June, 1981. The Audit was conducted during 
the period from August 3 to September 28, 1981. The draft Audit 
Report was received by the Council in December, 1981. The comments 
of the Council were sent to the Director of Audit on 9th January, 1982. 
Director of Audit, Centr:al Revenues have in their letter dated 17th 
February, 1982 requested the Government to consider the explanation 
of the ICSSR on the specific remarks contained in the draft Audit 
Report to the effect that the accounts of the Council are required to be 
revised and to make . available to them the Government's views. The 
matter is under examination. 

The printed copies of Part I of the Report contalDlllg an account 
of $e activities of the Council during 1980-81 were read by the end of 
December, 1981, but there was no time to lay them on the Table of the 
House, during the last session. Part I of the Report, both in English 
and Hindi is placed before the House now. 

Part II of the report containing the Annual Statement of Accounts 
and Audit Report thereon will be placed on the Table separately." 

1.4 On a reference made', the MInistry of Ed;ucation and Culture 
(Department of Education) intimated that the accounts of the Council for 
1979-80 were compiled and sent to DACR, New Delhi on 30 June, 1980. 

1.5 On a question whether the Audit had ralsed certain queries during 
the period from 10.10.1980 (completion' of audit) to 11 3.1981 (receipt of 
audit report), the Ministry replied in the negative. The draft Audit Report 
was sent to the Council for comments/confirmation of facts on 1 I March, 
1981 and the comments of the Council were sent to the DACR on 27 April, 
1981. 

1.6 As regards the re~son for taking 3 months time by the Council to 
send manuscript . of Hindi and English version of the accounts and Audit 
Report to the Press for printing when the English version of the Audit Report 
was received on 29.5.1981, the Ministry stated that the translated version 

of the accounts in Hindi contained a number of errors in figures which had 
to be checked with the English version. This took considerable time causing 
the delay. 
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1.7 As regards laying the Annual Report and Audited Accounts of. the 
Council separately since 1979-80, the Ministry stated as under:· 

"Upto 1978 79, the Annual Report of tbe Council alongwith the Annual 
Accounts were laid together on the Table of the Sabha. The Annual 
Report of the Council for the year 1979-80 was prepared as usual. But 

. the audited statement of Accounts was not available till early in May, 
1981. Therefore, it was decided to lay the annual report without the 
audited accounts before the adjournment of the budget session of Parlia-
ment. Accordingly, the Annual Report was laid on the Table of the Lok 
Sabha on 7 May, 1981. The Annual statement of a-::counts and audit 
report thereon were placed subsequently, when they became availablet" 

1.8 The Annual Accounts and Audit Report of the Council for the year 
1980-81, were laid on the Table of Lok Sabha on 24 February, 1983 along-
with a statement explaining the reasons for delay of 14 months. The reasons 
for delay were explained as under: 

"The Annual AClmnts of the ICSSR for 1980-81 were made available 
to the Directc of Audit, Central Revenues, New Delhi on 25-6-1981 for 
audit. The auait was conducted during the period from 3rd Augustto 
15th September, 1981. The Inspection Report was received in December, 
1981. The comments of the Council on the Inspection Report were sent 
to Audit on 7-1-1982. 

The Director ·of Audit, Central Revenues, suggested that the forms in 
which the accounts of the Council had been prepared were required to 
be revised. The ICSSR had some difficulty in the overall revision of 
the forms in which accounts were to be maintained. At the instance of 
the Audit, Government advised the Council that its accounts should be 
prepared in the form suggested by Audit and that any problems antici-
pated in doing so should be discussed and settled with the Audit. 
Meanwhile the Audit was requested to consider certification of th~ 
accounts for the year 1980-81 in the origional format. 

The Director (Audit), Central Revenues in his letter dated 
17.5.I 982 requested the Council to revis.e the accounts after making 
certain corrections and re-submit them in the original form. This was 
done and the corrected accounts were S~11t. 

The English version of the certi~ed accounts and Audit Report 
were sent to tM Council on 3.8.1982, and the Hindi version on 
26.8.1982. The accounts were thereafter.printed in Fnglish and Hindi. 
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version as Part II of"the Annual Report. Printed copies of the accounts 
were received on 1.10.1982 but by the time the requisite statement of 
reasons for delay in laying the accounts on the Table of the House was 
prepared and translated into Hindi, the House was adjourned sine-die. 
The accounts are now placed on the .Table." 

, 
1.9 The Annual Report of the Council for the year 1981-82 was laid 

on the Table.of Lok Sabha on 24.3.1983 along with a statement explaining 
the delay in . laying the Annual Report and the reasons for not laying the 
Audited Accounts and the Audit Report for the year 1981-82. The statement 
read as under: 

(i) The Annual Accounts of the lCSSR was sent to . the Director of 
Audit, Central Revenue in June 1982. The Director of Audit 
had raised certain objections and also desired that the accounts of 
the Council should be prepared in a revised format. As the 
Council is facing some difiiculties in preparing the accounts in the 
revised format, the matter is being pursued' by the Council and 
the Ministry of Education with the Director of Audit. 

(ii) Printed copies of the Annual Report containing an account of 
the activities of the Council during 1981-82 along with its Hindi 
version was made availabJe by the Council by' the middle of·· 
February, 1983. The report, both in English and Hindi, is placed 
before. the House now. 

(iii) Part 11 of the report containing the Annual Statement of Acc9unts 
and the Audit Report thereon will be placed on the table 
separately." 

1.10 The Annual Accounts and Audit Report of .the Council for the 
year 1981-82, were laid on the Table of Lok Sabha on 17 November, 1983 
along with a statement explaining the reasons for delay of IO! months. 

1.11 At their sitting held on 7 J&nuary, 1983, the Committee on 
Papers laid on the Table considered the reasons given by the Ministry of 
Education and Culture in regard to delay in laying the Annual Reports and 
Audited Accounts and decided that the representatives of the Ministry 
might be called to appear before them to explain the delays. 

' ..•. 
1.12 At the sitting of the Committee held on 16 July, 1983, the 
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representatives of the Ministry of Educatio:1 and Culture (Department of 
Education) app~ared before the Committee to give oral evidence on the 
subject. 

1.13 During evidence on being enquired when the Audited Accounts 
lor the year 198 i -82 would. be laid, the Secretary, Ministry of Education 
stated that those would be laid on the Table of Lok Sabha during the Twelfth 
Session (Seventh Lok Sabha). 

1.14 Explaining the reasons for not laying the Audited Accounts for 
1981-82 in time, the Director, ICSSR, state.:! : 

" ... The delay took place in reselving the controversy between the 
Council and the Director of Audit about the nature of how we should 
present the accounts. We have come to an agreement now and the· 
Director of Audit has suggested some form. Already the accounts for 
]982-83 are in the form as the audit has suggested and if they can 
complete the audit, we shall be able to present the annual report and 
the audited accounts together to the Parliament." 

1.15 On being asked, the Education Secretary assured the Committee 
that in future both the Annual Reports and Audit Accounts cf the Council 
would be laid on the Table together. 

1.16 The Cllmmittee note that the Annual Report of the IBdian 
Council of Socia' Schmce Research fer th~ year 1979·80 was laid on the 
Table of Lok Sabha on 7.5.1981 i.e. after a delay of 4 months whereas the 
Annaal Statement of Accounts 'and Audit Report thereon of the Council for 
the same year were laid on the Table on 17.12.1981 i.e. after a delay of 
about 12 months. 

1.17 The Committee are constrained to observe that an inordinate 
delay was caused at the stages of. auditing aDd printing of the annual 
accounts. The argument advanc2d that the translated version of the 
accounts in Hindi contained a number of errors in figures which had to be 
checked with the Englis1 version that took considerable time causing the 
delay does not appear to be justified. Had the Council and the Ministry 
taken due care and dealt with the matter with seriousness, there would 
not have been such errors causing abnormal delays. 

1.18 The Annual Report of the Council for the year 1980-81 was laid 
on the Table on 25.3.1982, after a delay of 3 months but the Audited 
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Accounts and Audit Repart for this year were laid on 24.2.1983 i.e. after a 
delay of about 14 months., Similarly the Annual Report of the Council for 
the year 1981-82 was laid on the Table on 24-3-1983 but the Annual 
Accounts and Audit Report for the yeat 1981-82 were laid on 17.11.1983 
i.e. after a delay of about lot months. 

1.19 The Committee are distressed to obsltrve that despite the clear 
guidelines laid down by the Committee on Papers laid on the Table in their 
recommendation contained in para 3.S of the First Report (Fifth Lok 
Sabha), the Annual Report and the Audited Accounts of the Council are 
being laid separately since 1979-80. It is felt that ualess both the, Annual 
Report and Audited Accounts of the Council are laid together before Parlia-
ment a complete picture abuut the working and activities of the Council does 
not emerge The very purpose c( laying these papers is defeated because 
the Members will not be able to assess the performance of the Council in its 
true perspective and express their views thereon at the time of vt;ttipg on 
demands for grants of the Ministry of Education and Culture. The Commi-
ttee, therefore, rec )mmend that the Annual Report, Audited Accounts and 
Audit Report of the Council should be laid on the table together within the 
period of 9 months from the close of the accounting year as already prescribed 
by the Committee. 



CHAPTER II 

DELAY IN LAYING THE AUDITED ACCOUNTS OF THE TEA 
BOARD FOR THE YEARS 1979-80, 1980-81 AND 1981-82. 

The Committee on Papers laid on the Table have in paragraph 1.16 of 
their First Report (Fifth Lok Sabha), recommended as under: 

" ........• after the close of the accounting year every autonomous orga-
nisation should complete its accounts within a period of 3 months and 
make them available for auditing. Auditing of the accounts and furni-

. shing-replies to audit objections, if any, and also translation and printing 
of Reports should be completed within the next six months so that the 
Reports and Audited Accounts are laid before Parliament within nine 
months after the close of the accounting year unless otherwise stipulated 
in the relevant Act etc. under which the body has been set up. If for 
any reason the report and audited accounts cannot be laid within the 
stipulated period of nine months, the concerned Ministry should lay 
within 30 days of the expiry of the prescribed period or as soon as the 
House meets, whichever is later, a statement explaining the reasons why 
the report and accounts could not be laid within the stipulated period." 

2.2 Since the Audited Accounts of the Tea Board for the years 1979.80 
and 1980-81 were not laid on the Table of the Hou<;e within the stipulated 
period of 9 months, the Ministry of Commerce in . persuance of the above 
recommendation of the Committee, had laid on the Table of Lok Sabha on 
16 July, 1982 and 8 April, 1983 two statements in respect of each year ex-
plaining reasons for not laying the said Audited Accounts of the Board. The 
statement read as follows; 

Statemen/ for 1979-80 

"As per prevailing practice, Tea Board's accounts were audited in two 
spells-the first during May/June and the second during September/ 
October each year. The actual audit of accounts was done as usual 
during the second spell, the first spell being confined to efficiency Cum-
performance audit. Tea Board submitted the accounts relating to Plan-
tation Finance Scheme and Replantation Subsidy Scheme for audit 
during the first spell and the remaining aCCOUnts were submmited in Sep-

7 
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tember, 1980. Tn the meantime, in July, 1979, Tea Board had received 
intimation that their final accounts must be submitted for audit by 30th 
June, 1980. Because of various difficulties such as fast expanding acti-
vities of the Board in India and abroad, with more than 22 Offices of 
the Board within the country and 6 offic~s overse3.S, it was not possibte 
for the Board to suddenly chang~ over from the existing practice of sub-
mitting annual accounts for audit by September/October. There was 
also no real discrepan(;y in accounts relating to the Replantation Finance 
Scheme of the Tea Board, as the clarifications giv~n by th,; Board in the 
matter was duly accepted by audit. Since change-over froill the prevail-
ing practice of submitting annual accounts by September/October of the 
year to June would involve advancing the date of final preparation of all 
the accounts of the Board, Tea Board are taking effective steps to ensure 
that the verious accounts are submitted for audit within the stipulated 
schedule in future." 

Statem,"nt for 1980-81 

"As per prevailing practice, Tea. Board's accounts were audited in two 
spells, Since the prior practice of submitting the annual accounts for 
audit by September/October had to'be suddenly changed to such sub-
mission being made by 30 June, the delay occurred, in submission of 
accounts 'for 1980-81. 

Because of various difficulties such as fast expanding activities of the 
Board in India and abroad, with more than 22 offices of the Board with-
in the country and 6 overseas offices, it was not possible for the Board 
to suddenly change over from the existing practice of submitting anuual 

. accounts for audit by September/October. 
" . 

All final accounts of Board for 1980-81 excepti~g those of other 
development scheme fund account were submitted to statutory auditors 
on 28.7.81 other development scheme fund account were made available 
to audit an 12.1.82 during their second spell audit. 

Tea Board have however taken effective steps to submit accounts to 
audit by 30th June according to prescribed time schedule." 

2.3 . Dn being asked in August, i982 whether there was any rule that 
the accounts of the Board would be audited in two spells-the first during 
May/June and the second during September/October each year, the Ministry 
of Commerce informed as under: 
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"Section 29(2) of the Tea Act, 1953 read with Rule 35(2) of the Tea 
Rules lays down that the accounts of the Board shall be audited every 
year by the Auditors appointed by the Central Government and the 
audited statements of accounts with the Auditors' Report thereon shall 
l'e submitted to the Central Government as soon as possible after the 
close of the year. There is no specific rule or provision that the accounts 
of the Board are to be audited in two spells. However, in the year 1966, 
the A.G., C. W.&M. New Delhi proposed that the audit of Tea Board 
be undertaken in two spells. A discussion on this proposal was held by 
A.G .• C.W.&M. on 5.11.66 with the representative of the Tea Board. In 
pursulnce of this QJeeting the audit of the Tea Board has since been con-
ducted by the Statutory Auditors in two spens-the first during Mayl 
June and the second during September/October each year." 

2.4 As regards compilation, auditing of accounts and the receipt of 
Audit Report for the year 1979-80, the Ministry stated .that the acc'ounts of 
the Tea Board for that year were audited by the Statutory Auditors on the 
following dates: 

First spell-from 14.5.80 to 25.6.80 

and 

Second spell-from 19.9.80 to 9.12.80 

The Audit Report thereon was received on 1.12.81. , 
2.5 On an enquiry whether the recommendation of the Committee 

made in paragraph 1.16 of their First Report (Fifth Lok Sabha) was com-
municated'to the Board, the Ministry informed that the said recommendation 
was communicated to the Tea Board but because of the system and practice 
of accounts and auditing that were being followed over a number of years, it 
was not feasible for the Board to changeover to the new guidelines immedi-
ately. Efforts were being made to correct that. 

2.6. As regards the reasons for not following the instructions of the 
Statutory Auditors rec.eived in the Board in July, 1979 for submission of the 

. final accounts for audit by 30 June, 1980, the Ministry stated: 

"Instructions were received from the Statutory Auditors that the accounts 
of the Board should be completed by 30th· June, 1980. However, the 
changeover from the existing pattern, whereby accounts used to be sub-
mitted in September/October, meant advancing the date of final prepara-
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tion of all the accounts of the Board by at least three months. In view 
of the widespread activities of the Board which has a network of 22 
offices, including 6 overseas offices, it was not found possible to bring 
about the change with immediate effect. Govrrnment was also kept in-
formed of the difficulties of the Board in this matter. It will however 
be seen that the accounts of the Board were made available to Audit 
within the existing framework of the Auditing period being followed by 
the Local Audit Office." 

2.7 As for laying together the Annu'll Report alld Audited Accounts 
of the Board for the Particular year, the Ministry s\ated that the Annual 
Report and Audited Accounts are laid before Parliament as and when received 
and in case these two documents are received on separate dates the Ministry 
is perforce required to submit these documents in two spells. 

2.8 The \'Audited Accounts for the year 1981-82 which ought to have 
been laid on the Table of the House by 31 December, 1982, were actually 
laid on 22 December, 1983, i.e. with the delay of about 12 months. 

2.9 At their sitting held on 6 January, 1984, the Committee on Papers 
laid on the Table consi<'ered the reasons for delay advanced by the Ministry 
of Commerce in laying the Audited Accounts of the Tea Board for the years 
from ]979-80 to 1981-82 and decided that the representatives of the Ministry 
might be called to appear before them to explain the delays. 

2.10. At the sitting'of the Committee held on 23 January, 1984, the 
representatives of the Ministry of Commerce appeared before the Committee 
to give oral evidence on the subject. 

2.11 On being asked during evidence why4ile documents were not laid 
within the prescribed period of nine months, the Additional Secretary, Minis-
try of Commerce indicated the following reasons therefor:-

(i) The preparation/compilation of accounts instead of being finalised 
by 30 June, was delayed as the Tea Board had variety of functions 
such as control over the Industry, promotion through a large number 
of Offices in and out of the country, various· types of schemes of 
loans and grants, getting information from foreign countries like 
London, Sydney, Cairo, etc. which took time. 

(ii) Commencement of audit by Government Auditors also took some 
time. 
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(iii) There was no consolidlted account but 4-5 accounts which were 
maintained an4- audited separately and it took time . . 

(iv) There had been problem of translation which took almost two 
month. For the first time the Tea Board had a Hindi Officer in 
1982. 

2.12 On their attention being invited to the recommendation of the 
Committee on Papers laid on the Table contained in paragraph 1.16 of their 
First Report (Fifth Lok Sabha) wherein a period of 9 months had b;:en pres-
cribed for laying these documents, the witness stated that all the autonomous 
organisation') under the Ministry of Commerce hld been apprised of the 
recommencIation and there had been no fundamental comment on that 
recommendation. He added that although th~re had been arrears in the past, 
the present performance had shown some improvement and for future yea~ 
it was hoped that the Annual Reports and Audited Accounts would be laid 
on the Table of the House within the period of 9 months after the close of 
the accounting year, prescribed by the Committee. 

2.13. On being enquired about the sanction behind the practice of 
having the accounts of the Board audited in two spells-the first during May I 
June and the second during September/October each year. The witness 
explained the position as under:-

"In terms of Section 29(2) of the Tea Act, 1953, read with Rule 35(2) 
of the Tea Rules 1954, the accounts of the Tea Board shall be audited 
every year by the Auditors appointed in this behalf by the Central 
Government and the audited statement of accounts with the Auditors 
Report thereon shall be submitted to the Central Government as soon 
as possible after the close:of the year. 

Accordingly the audit of the accounts of the Board used to be con-
ducted on consent basis by the officials of the Comptroller and Auditor-
General of India annually in one spell. In the year 1966. a 
proposal was received from A.G. C.W.&M., New Delhi to the effect 
that the audit of the Board's accounts would be undertaken by them in 
two spells. The difficulties involv.ed iO facing two spellts of audit in a 
year were thereafter explained and the Ministry requested to convince 
the Statutory Audit Board, New Delhi to continue the existing practice 
of audit of the annual accounts of the Boanl in one spell. A meeting 
between the Officers of the Tea Board and the A.G. was arranged on 
25.8.76 to sort out this procedure and a decision to conduct audit in two 
spells was laken in this meeting and it is continuing." 
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2.14 The witness also informed the Committee that the split system 
of audit was initiated in 1976 and done away with 1982-83. The 1982-83 
accounts for that particular reason would not be de,layed. 

2.15 When asked why the Annual Reports ar:d Audited Acc0unts of the 
Board are not laid together, the witness stated that the Annual Reports had 
been received first in the Ministry from Tea Board and as per practice it was 
laid on the Table of the House as soon as it was available without waiting 
for the corresponding period's audited accounts which were received after 
about 12 months. If the Ministry had waited for the audited accounts, it had 
to wait for another 12 months or so for laying both the documents together 
on the Table of the House. He assured the Committee that in view of the 
changed system of auditing the accounts in one speU, the Ministry hoped 
that Annual Report, Audited Accounts and Audit Report thereon would be 
laid on the Tabl.e of the House in time, in future. 

2.16. As regards laying of Annual Report and Audited Accounts of the 
Board for the year 1982-83, the witness stated that the accounts had been 
audited in the first week of October, 1983 and of the Audit Report was under 
finalisation and if the same was finalised in 15-20 days, the Annual Repcrt 
and Audited Accounts would be laid on the Table of the House in the Budget 
Session of 1984. 

2.17 The Committee note that the Audited Accounts of the Tea 
Board are not laid on the Table of the House ill time together ,with the 
Annual Reports of the respective years, despite' specific recommendation of 
the Committee on Papers laid an the Table c')utaincd in paragraph 1.16 of 
their First Report (Fifth Lok Sabha) in this regard. 

2.18 The Committee are unhappy to -find that one of the maj6r fac-
. tors that contributed towards delay in finalisation. of the accounts of the 
Tea Board w.as that the Board took more than 3 months in compiling the 
accounts and making1hem available to the Statutory Auditors' for audi-
ting. The Committee are not-at all convinced· with the steJiotyped argu-
ments advanced by the Ministry of Commerce that the compilation of 
accounts was delayed because the Tea Board had a variety of functions such 
as control over the Iildustry, promotion through a large number of offices in 
and out of the country, various types of schemes of loans and grants, getting 
information from its :establishments in foreign countries like London, Syd-
ney, Cairo, etc. The Committee feel that the variety of functions of the Tea 
Board should not debar }Jarliament in getting timely information about their 
activities and performance. It is distressing that their recommendation on 
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the subject has not been foUowed. The Committtee therefore, reiterate 
their aforementi('r~d recommendation that the compilation of accounts of 
the Board should be completed and made available for audit positively 

.within 3 months and the balance 6 months should be devoted for auditing 
of accounts, finaUsatioD of Audit Report, translation and printing of the 
AnnuarReports and Audited Accaunts and their submiss!on to the Ministry 
for layiug on the Table of the House within 9 months of the close of the 
acc?,unting year. The Co~mittee trust that the Ministry of Commerce 
will chalk out a time bound programme in consult,ation with the Tea Board, 
to ensure strict observance" in fu~re, of . the norms prescribed ,by the 
Committee for laying the Annual Reports and Audited Accounts of the 
Board before Parliament. 

2.19. The Committee note that the second factor thllt led the Tea 
Board to lay the Audited Accounts with delay was that the auditing of the 
accouats were undertaken in two spells-the first during May/June and the 
sec:nd during September/October each year. The Committee are satisfied 
with the statement made during the evidence that the split system of audit 
had been done away with for 1982-83 and as such, tbe laying of Audited 
Accounts would not be delayed hereinafter. 



CHAPTER III 

DELAY IN LAYING ANNUAL REPORTS OF NORTH 
EASTERN HANDICRAFTS AND HANDLOOMS DEVELOP-
MENT CORPORATION LIMITED, SHILLONG FOR THE 

YEARS FROM 1977-78 TO 1980-81 

The Annual Reports of the North Eastern Handicrafts and Handlooms 
Development Corporation Limited, Shillong for the years 1977-78, 1978-79 
and 1979-80 were laid on the Table of Lok Sabha on 8 October, 1982 along-
with 'Review' and a statement of reasons for delay in laying these Reports. 

3.2 The statement of reasons for delay reads as follows: 
"The Northern Eastern Handicrafts and Handlooms Development Corpo-
ration, Shillong is under the administrative control of the Office of the 
Development Commissioner (Handicrafts). From timc to time the Handi-
crafts Board had been reminding the said Corporation for submission of 
their Annual Reports/Review of the progress ofthe years 1977-78-1979-
80 to be laid' down on the Table of the House. These Reports could not 
be laid in time on the Table of tlie House due to late submission and 
finalisation of the accounts of these years by the C.Jrporation. How-
ever, the Corporation has been advised for timely submission of the 
Reports in future. The delay caused in mying the Reports of previou~ 
years is regretted." 

3.3 The Ministry uf Commerce, on being asked, furnished the 
following information: 

1977-78 1978-79 1979-80 

2 3 4 

(i) the dates on which accounts April. 1979 May, 1979 July. 1980 
of the Corporation for 
1977-78 to 1979-80 were 
compiled. 

(ii) the' date on which the 
Company Law Board was 
approached to audit the 
accounts. 

3-3-1978 30-6-1979 26-8--1980 

14 
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2 3 4 

(iii) the date on which the sta- November, 29 Novem- 30 August, 
tutory auditors were appoin- 1978 ber, 1979 1980 
ted. 

(iv) the date on which the 8-6-1979 10-3-1980 31-10-1981 
statutory Auditors com-
ml'nded the audit. 

(v) the date on which the 21-6-1979 16-4-1980 November, 
accounts were submitted for 1981 
comments of C & A.G. 

(vi) the date on which comments 10-10-1979 3-7-1980 21-11-1981 
of C & A.G. were received. 

(vii) the date on which the 6"3-1981 6-3-1981 21-11-1981 
Audited Accounts wt"re 
adopted by General bo~y of 
Corporation. 

(viii) the date on which Annual April. 1981 April. November, 
Reports together with Audi- 1981 .1981 
ted Accounts were sent for 
printing. 

(ix) The date on which printed June, 1981 June, December, 
copies of the Reports and 1981 1981 
Accounts were received and 
made available to the 
Ministry for laying on the 
Table. 

3.4 The Annual Report of the Corporation for the year 1980-8 J was 
laid on the Table of Lok Sabhs on 29 July. 1983 alongwith 'Review' .and 
a statement of reasons for delay. The statement of reasons for delay reads 
as follows: 

"(a) Delay in compilation of accounts 

Delay occurred in receiving the compiled accounts from the field 
officers in the head office. There has been some delay in receipt of 
thebank reconciliation statements also. However, accounts fQl' the 
year were compiled in November, 1981. 
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(b) Delay in approaching the Company lAw Board for appointment of 
statutory auditors ' 

, 
Due to delay in compilation of accounts and finalisation of previous 

year's accounts, the company Law Board was approached for appoint-
.ment of statutory auditors only in December, 1981. 

(c) Delay in appointment of statutory auditors by the Company lAw 
Board 

The Company Law Board appointed sta~tory auditors in April, 
1982. 

(d) Delay in receipt of Statutory Audit Report 

The report was received only on 21st December, 1982, 

(e) Delay in receipt ofComptro/lu and Auditor General's Report 

The Director, C()mmercial Audit, Calcutta was requested for 
comments on the accounts for the year 1980-81 on 27th December, 1982 
but the comments were received only on lIth February, 1983. 

(f) Delay in holding Board Meeting and Annual General Meeting 

There has also been some delay in approving the accounts in the 
Board Meeting and Annual General Meeting as the meeting ,!ould not 
be convened on time due to abnormal situation prevailing in Assam 
during the period." 

3.5 At their sitting held on 7 Janua.ry, 1984, the Committee on Papers 
laid on the Table considered the reasoil.s furnished by the Ministry of 
Commerce with regard to delay in laying the Annual Reports of North 
Eastern Handicrafts and Handlooms Development Corporation Limited, 
Shillong for the, yea;; ]977-78 to 1980-81 and decided that the represen-
tatives of the Ministry might be called to appear before the Committee to 
explain the delays. 

3.6 . At the sitting of the Committee held on 23 January. 1984, the 
representatives of the Ministry of Commerce appeared before the Committee 
to give oral evidence on the subject. 

. 3.7 On being pointed out that the Annual Reports and the Audited 
Accounts for the years 1977-78, 1978;79 and 1979-80 involve delay of 
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45 months, 33 months and 21 months, respectively and the d::lay occurred at 
every stage, the Additional Secretary and Development Commissioner 
(Handicrafts) stated that the Coporation was set up in 1977. The first three 
year> were ·the period wilen the ac~ounts and other matters were being 
organised and in the beginning the Corporation really took a lot of time in 
compiling its aG,Counts. Even the staff were not familiar with accounts. 
Delays were c:1used in the initi!ll stages. Accounts staff had sin~e been 
organised and the organisation set up. 

3.8 Asked when the accounts for the year 1981-82 wo.uld be laid on the 
'table of the House, the witness stated that these would be laid on the Table 
by 31 March, 1984. The accounts of the year 1982-83 were delayed at the 
level of audit because the Auditors went on making suggestions for the 
improvement in the Organisation but the Corporation could not be profitted 
by those suggestions. Moreover, ne"" show rooms of the Corporation were 
opened in Bombay, Calcutta and Banga10re from where the accounts were 
to be obtained which took a lot of time because the Corporation did not 
have accounts staff at those places. For the accounts for 1982-83, the 
witness assured the Committee, that those would be tried to be laid on the 
Table of the House in the Budget Session of 1984, thus clearing' the entire 
backlog. In case it is not laid in the Budget Session, it would be laid in 
the Winter Session of 1984. 

3.9 On being enquired how did the Corporation took seven moths 
and 8 month~ in holding the annual general meeting for adoption of the 
Reports for 1977-78 and 1978-79 respectively after receipt of C & AG's 
comments, the witness stated that the Corporation was set up by the ¥inis-
try of Home Affairs and was transf-erred to the Ministry of Commerce. 
There was difficulty in convening the share holders meetings. That was 
how the delay took place at that time. After 1980, the Corporation was 
established ansi was on the path to improvement. 

3.10 T~e Annual Report of the Corporation for the year 1981-82 was 
laid on the Table of Lok Sabha on 24 February, 1984 along with 'Review' and 
delay statement. The delay statement read as under: 

"(a) Delay in finalisation of Accounts 

The finalisation of the Accounts for the previous year (1980-81) was 
unduly delayed as the Statutory Auditor submitted the Audited Report 
in respect' of the Annual Ac~ounts for 1980-81 of the Corporation on 
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.21st December, 1982. The submission of the accounts of t:-,: (';)r1Kra-
tion for the year 1981-82, therefore, got delayed to that extent. 

(b) Delay;n respec t 0.( Comptroller &: Auditor General's Report 

The Director Commercial Audit, Calcutta was requested for 
comments on the accounts for the year 1"981-82 on 25th June, 1983, but 
the comments were received on 2. I 1.1983. 

(c) Other formalWes to be completed 

It took another two months approximately to print the Annual 
Report after following the various formalities like 'approval in . the 
Annual General Meeting etc." 

3.11 The Committee 1I0te with c'Jncern that the Annual Reports of 
the North Eastern Handicrafts and Handlooms Development Corporation 
Limited, Shillong for the years 1977-78, 1978-79, 1979-80 and 1986-81 were 
laid on the Table of the House with the delay of 4S months, 33 months, 
21 months and 19 months respectivel~. 

3.12 The Committee find that the delay had occurred at every stage of 
the accounting procedure ;.e., appointment of Statutory Auditors, commence-
ment of actual audit after appointment of Statutory Auditnrs, furnishing of 
comments by C. & A.G. holding of the Annual rGeneral Meeting after receipt 
of the comments of C. & A.G. and laying the Annual Reports on the Table of 
the House after receipt thereof from the .Corporation. The Committee do 
not appreciate the reasons given by the Ministry of Commerce that the first 
three years of the Corporation were the perloll when the accounts and other 
matters were being organised and the staff of the Corporation were not 
familiar with the accounts work. The Committee cannot help expressing 
their dissatisfaction over the complacent state of affairs prevailing in the 
Corporation. The Committee are constrained to obsene that nejther the 
Ministry nor the Corporation had made any con~rted and ~rious efforts to 
see that the Organisation was streamlined with earnest and its Annual 
Reports and Audited Accounts finalised promptly and laid on the Table of 
the House without any delay. . After going through the facts placed before the 
Committee, the Committee have, come to the conclusion that the Ministry of 
Commerce did not attach importance to the recommendations of the Com-
mittee on Papers laid on the Table contained in paragraph 4.16 of their Second. 
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Report {Fifth Lok Sabha) wherein it is clearly mentioned that the Reports of 
the GJvemment Companies should be laid within 9 months of the close of the 
accounting year. The Committee need hardly empbasise that the very purpose 
o'f laying these documents is defeated if these are not laid cn the Table oJ 
tile House in time. The Committee, therefore, recommend that with a view 
to checking su~h recurring and alarming delays, the entire procedure of 
finalisation of Annual Reports and Accounts should be organised and planned 
in such a manner that there is no bottleneck at any stage right from the sta"ge 
of compilation of accounts to its laying before the House and in order to 
achieve that goal, the Ministry of Commerce should draw up proper time 
schedules for finalisation of Reports and Accounts at different levels and 
watch their aAerance. 



CHAPTER IV 

LAYING BEFORE PARLIAMENT ANNUALREPORTS/AUDJT 
REPORTS OF PRIVATE AND VOLUNTARY ORGANISA-

TIONS RECEIVING FINANCIAL ASSISTANCE 
FROM GOVERNMENT 

In paragraphI.l2 and 1.14 of their Second Report (Sixth Lok Sabha), 
the Committee on Papers laid on the Table have recommended that: 

"1.12 ....... all Statutory/ Autonomous organisations, Public Undertakings, 
Corporations, Joint ventur:::s, Societies etc., whicb are financed out of 
fund~ drawn from the ~onsolidated Fund of India, after being \loted by 
the Parliament, in the form of shares, slibsidies, grants-in-aid, etc. either _ 
whoJIy or partly should lay their Annual Reports/Audit Reports (bo.th 
English and Hindi versions) befor.~ both Houses of Parliament irrespective 
of the fact whether the Statutes, Rules or Regulations of such organisa-
tions provide therefor or not and whether they are registered under the 
Companies Act, 19;6 or not. 

1.14 ......... Government might consider the feasibility of amending, 
where necessary, the relevant Statutes/Rules/Regulation> of such organi: 
sations, to make it obligator~ on thl; part of th::: administrative Ministry 
concerned to lay the Annual Reports/ Audit Reports of sueh organisa-
tions under their administrative control before Parliament within ni'ne 
months of the close ~f the accounti ng year so that Parliamcn t is apprised 
of their activities." 

4.2 There are certain private and voluntary organisations under the 
Ministry 'Of Education and Culture. which receive financial assistance out of 
funds voted by Parliament but over which the Ministry does .not exercise 
any admin~strative control. Explaining their difficulty in laying the Annual/ 
Audit Reports of those organisations before Parliament th-e Ministry stated 
as follows: 

"Besides the autonomous organisations, ~stly set up by the Govern-
ment and registered as Society, which are financed substantially or: fully 
by the Government, there are certain voluntary organisations which 

20 
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receive financial assistance from this Ministry either on the basis of net 
deficit in the maintenance expenditure or for meeting a part of their 
expenditllre on an ad hoc basis or for implementing of sp.:cific program-
mes. In such cases, it may not be feasible for the Ministry to get the 
rules of such organisatioIfs amended so as to make p;ovisivns as sugges-
ted in para 114 of the Report, unless the organisatio~s concerned volun-
tarily agreed to do so." 

4.3 The Ministry, therefore, sought clarifications on the following 
points: 

(i) Whether the above recommendations of the Committee should be 
applicable only to organisations under. the administrative control of 
the Ministry i.e. organisations established and financed by the 
Government; and 

(ii) Whether these would also apply to private and voluntary organisa-
tions over whom the Ministry does not strictly exercise any ad-

• ministrative control though they are in receipt of financial assistance, 
provided from funds voted by Parliament. 

4.4 At their: sitting held on 11 January, 1979, the Committe.· on Papers 
laid on the Table considere.d the m(!,tter and directed that: 

" ........ the Ministry of Education, Social Welfare and Culture might be 
asked to furnish a lis! of such'Private and Voluntary organisations, and 
clarify whether representatives of Government are there in these organi-
sltions, the nature of Govemmernt control over them alongwith the 
quantum of ad hoc or regular grants given to each of them during the 
last two years for their information before a decision COUld. be taken in 
the matter." 

4.5 On being asked the Mil'ristry of Education and Social Welfare 
furnished the requisite information in respect of private and voluntary orga-
nisations reoeiving grants-in-aid from the Department of Education and the 
Department or' Culture. According to that· information the number of 
voluntary organisatiGns which received grants-in-aid from the Department of 
E~llCation and the Department of Culture during 1976-77 and 1977-78 Were 
1144 and 460, respectively. 

4.6 Similarly, the Ministry of Social Welfare also sanctions grants-i~­
aid to voluntary organisations working in the fields of women!c1¥ldren/handi-
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capped/social wdfare. In January, 1981, that Ministry requested for con-
firmation of th~ir presuinption that the Annual Reports and Audit· Reports 
of only those organisations which wei"~ fully funded by the grants sanctioned 
by the Ministry were to be: laid on the Table and not of the voluntary orga-
nisations which received som ~ amount of gran ts for implementation of the 
scheme/programmes of the Min:stry. In this connection, the Ministry of 
Social Welfare stated, inter alia as under: 

"This Ministry is :,anctioning grants-in-aid to voluntary organisations 
working in the fields of women/children/handicapped/social welfare. 
During the year 1978-79, this Ministry sanctioned grants-in-aid to 536 
voluntary organisations providing welfare services to the children. The 
amount of grant ranged from Rs 2 thousand to Rs. 30 lakhs. This 
Ministry do not have any administrative control on the working of these 
voluntary organisations. These voluntary organisations might also be 
getting financial aSiistance from othere Ministries/department in respect 
of programmes/scheme being implemented by those Ministries. It was 
not feasible that the annual reports and audit reports of all tpe 536 
voluntary organisations sanctioned grants-in-aid by this Ministry during 
1978-79 should have been laid on the Table of both the Houses of 
Parliament. 

The Ministry of Social Welfare have under their administrative 
control, the following three organisations which are entirely funded by 
the grants sanctioned by this Ministry:-

(i) Central Social Welfare Board, registered as Gompany under Com-
panies Act, 1956. 

(ii) National Institute of Public Cooperation and Child Development 
Registered as Autonomous Body under Societies Registration Act, 
1860. 

(iii) InstituteJor Physically Handicappsd, registered under Societies 
Re~istration Act, 1860. 

It is 'presumed that this Ministry have to lay on the Table of both 
Houses of Parliament, the Annual Report and Audit Report of the aoove 
mentioned three organisations only and not' voluntary agencies which 
received some amount of grants for implementation of the Schemes/ 
. programmes of this Ministry." 



4.7 In March, 1981, the Ministry of Social Welfare were requested 
to indicate the number of org~misations among 536 Voluntary Organisations 
which got grants upto Rs. 1 lakh, from I iakh to 5 lakhs and beyond Rs. 5 
lakhs during the year 1978-79 and 1979-80. The Ministry indicated the 
following position : 

• 
No. of Organisations getting grants 
upto Rs. 1 lakh. 

Giants from Rs. I lakh to Rs. 5 
lakhs. 

Grants beyond Rs. 5 lakhs. 

1978-79 1979-80 

618 485 

101 61 

20 11 

4.8 As regards the nature of the Government control over them, the 
Ministry of Social Welfare stated that the grantee organisations are required 
to furnish the audited accounts and utilisation certificates duly signed by 
the Chartered Accountants. They also furnish budget estimates and Annual 
Reports where available etc. However, the Ministry of Social Welfa~e has 
no control over the grantee organisations in all the cases. In most of the 
~ses the organisations receive small amount of grants from the Ministry 
and it is, therefore, not necessary to have eny control over them. As for 
the norms laid down for sanctioning grants to them, the Ministry stated 
that t:le terms and conditions of grants were regulated by the provisions 
contained in the respective schemes/programmes run by the Ministry and.. 
these vary from scheme to scheme. 

4.9 The Ministry of Social Welfare expressed the following difficulties 
envisaged in laying their Annual Reports! Audited Accounts/ Audit Reports 
of the Voluntary Organisations before the Parliament: 

"The grants given under the various schemes in most of the cases form 
only a small part of the total budget of the organisations. The Voluntary 
Organisations also get financial assistancefrom various Ministries/Depart-
ments and other Government Agencies in respect of the schemes being· 
operated by them. It is, therefore, not feasible that the Annual Reports/ 
audit-reports of all the voluntary organisations in receipt of grants by 
this Ministry may be laid before the Parliament. 

Moreover, there is no provision at present for laying the statement 
of accounts of voluntary organisation s before the. Parliament. The 
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audited accounts of a particular organisation can be laid berore the 
Parliament if such a provision exists in the Act under which such an 
organisation is set up and th"tt too only if there is a provision in the 
bye-laws. Without prejudice to the provisions contained in the Comp-
troller and Auditor General i. DPC Services) Act, 1971 the accounts of 
such organisations are audited by the private Accountants and such 
accoullts audited by private Accountants need not be placed before the 
Parliament. " 

4.10. At their sitting held on 7 January, 1983, the Committee on 
Papers laid on the Table considered the question of laying before Parliament 
Annual Reports, Audited Accounts and Audit Reports of the Private and 
Voluntary Organisations receiving financial assistance from Government and 
decided that the representatives of the Ministries of Education and Social 
Welfare might be called to appear before them to give their views in the 
matter. 

4.11 At the sitting of the Committee held on. 16 July, 1983, the 
representatives of the Ministries of Education and Culture and the Social 
Welfare appeared bef<?re the Committee to give oral evidence On the 
subject. 

4.12 During evidence, the Committee fiTS! invited 3uggestiQns from 
the representatives of the Ministry of Education and Culture as to. the limit 
of grant given to an 'organisation Which could. be fixed for making the 
organisation acCountahle to Parliament. The Education Secretary stated 
that there were rules and conditions under which grants were given to 
organisations. There were small organisations (whose number was quite 
large) receiving grants below Rs. 1 lakh and it would be very difficult and 
voluminous task to have Annual Reports and Audited Accounts from ail 
such organisations. With regard to those getting less than Rs. 5 lak.bs, it was 
mentioned in the Financial Rules that the Ministry concerned should get a 
performance-eum-achievement report. of the organisation to whom grants 
was given_ The Ministry exercised sufficient check, i.e., after the first 25% of 
the grant .was released,. the next instalment would not be released till the uti-
lisation ~ertifi.cate in respect of the first instalment was made available. The 
witness made a submission that the Organisation receiving only partial support 
of Rs. 5 lskhs or below, might be exempted fro~ laying their Annual 
Reports and Accounts on the Table of the House. The witness further stated 
that even in the case of organisations getting Rs. 5 lakhs and above the test 
audit was not possible. The full au4it of those,organisatiQns getting Rs. 5 
~khs and abovecould be started in consultation with C.& AG. and for 
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those getting below Rs. 5 lakhs it cou.ld be checked by C & A.G. whether 
the money was properly spent or not. 

4.13 Thereafter, the Committee enquired about the opinion of 
the representatives of the Ministry of Social Welfare in the matter 
regarding laying of Annual Reports and Audited Accounts of Private and 
Voluntary Organisations on the Table of tho House. The Secretary. 
Ministry of Social Welfare informed the Committee that there were 
about 700 to 800 voluntary organisations receiving financial assistance 
from that Ministry. At the time of giving grants to such organisations, 
the following points were taken_ into consideration: 

(i) whether the State Government was satisfied with their functioning; 

(ij) whether the organisation had its constitution and Managing 
Committee etc. ; 

(iii) whether the financial position of the organisation was sound; and 

(iv) whether the utilisation certificate to the effect that the first in!ltal-
ment of recurring grant wasu1iliscd for the purpose for which it 
had been given was furnished. 

4.14 So far as the question of laying of the Annual Reports and 
Audited Accounts of the Private and Voluntary Organisations was concerned, 
the witness submitted that since these organisatioT,s were not well run 
or well organised they took long time in preparing their accounts and 
it would ,be very difficult for them to send their reports and accounts in 
time. It was a very difficult task for the Ministry also to collect Annual 
Reports and Accounts from each of the 700 to 800 organisations, for laying 
on the Table. He was, however, of the opinion that a list of such organi-
sations receiving grant between Rs. I lath to 5 lakhs could be annexed to 
the Annual Report of the Ministry of Social Welfare, indicating the amount 
of grant given by Govt. for information of Members of Parliament. As 
regards the organisations receiving grant of Rs. 5 lakhsand above. their 
accounts were audited by the Chartered Accountants. Although the 
C & A.G. had every right to examine their accounts yet the practicability of 
accounts being audited by C & A.G. would have to be examined. The 
witness was of tile view that in order to have the Annrial Reports and 
Accounts of such organisations laid on the Table, it should be se~n that the 
organisations had an administrative set up so as to ensure that the accounts 
were made available in time fol' laying on the Table of the the House. 
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He further stated that the Central Social Welfare Board whose Annual 
Report and Audited Accounts were laid on the Table of the House, giv{' 
finapcial assistance to the State Social Welfare Boards and it was the Central 
Social Welfare Board that certified that the grants were properly utilised. 

4.15 The Committee note thr.t the Ministries of Education and Culture 
and Social Welfare arc giving grants-in-aid to:1 large number of private and 
voluntary organisations every year but their annual reports and accounts are 
not being laid on the Table of the House. The Committee also note that in 
1979-80 the Ministry of Social Welfare disbursed grants ranging from Rs. 1 
lakhs to 5 lakhs to 61 organisations and beyond Rs. 5 lakhs to 11 organi-
sations. The Committee arc not convinced by the explanations of the 
Ministries of Education and Social Welfare that since Government have no 
administrative control over the private and voluntary organisations to whom 
financial assistance is being given by those Ministries, the laying of Annual 
Reports and audited accounts of those organisr.Hons may not be insisted upOn. 

4.16 The ,Committee feel. that Rs. 5 lakh is quite a substantial amount 
for making the organisation accountable to the Parliament. The Committee, 
therefore, recommend that the Annual Reports and accounts of private and 
voluntary organisations receiving recurring grant-in-aid to the tune of Rs. S 
lakhs and above should be laid on the· Table of the House. In the case of 
private and voluntory organisations receiving grant-in-aid of Rs. 1 lakb and 
below Rs. S lakh, all the Ministries and Departments of Government of 
India should include in their own Annual Reports a statement showing the 
quantum of funds provided to e&ch of those organisations and the purpose 
for which they were utilised for the information of the Members of 
Parliament. 



CHAPTER V 

DELAY IN LAYING THE ANNUAL REPORT AND 
AUDITED ACCOUNTS OF THE BHARAT LEATHER 

CORPORATION LIMITED, AGRA 

5.1 The Amma) Report and audited accoWlts for the year 1980-81 of the 
Bharat Leather Corporation Limited, Agra were. laid on the Table of Lok 
Sabha on 21 July, ]982, alongwith a statement explaining the reasons for 
delay and 'Review' under Section 619A of the Companies Act, 1956. In 
terms of tIfe recommendation of the Committee made in paragraph 4.16 of 
their Second Report (Fifth Lok SJ.bha), these papers were required to be 
laid on the Table within 9 months of the close of the accounting year, i.e., 
by 31 December, 1981. Thus, the period of delay involved in the instant 
case comes to about 7 months. 

5.2 In the delay statement laid on the Table, the Ministry of Industry 
(Department of Industrial Development) have explained the delay as under: 

. "The Annual Report of the Bharat Leather Corporation Limited, Agra, 
for the year 1980-81 could not be laid on the Table of the House within 
nine months from the close of the financial year, due to the following 
reasons: 

(i) There was considerable increase in the activities of the Company 
as compared to thel earlier year. The process of recruitment of 
staff to match the increased activities took quite some time Which 
resulted in delay in finalisation of accounts. 

(ii) In view of the expansion of the activities of the Corporations the 
operations took place ahead of the procedures that could be 
established thereby causing delay in accounting for the transactions. 

Wi) The accounts for the year could therefore be approved by the 
shareholders only on 29.12.81. 

(iv) Thereafter, it took some time to get the Annual Reports translated 
into Hindi and obtain. printed cQpies of the Report." 

27 
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S.3 On a reference made in September, 1982, the Ministry of Industry 
(Department of Industrial Development) informed that: 

"Compilation of accounts could be done in the month of June, 1981, 
only, due to shortage of manpower. The audit started in July. 1981. 
In order to satisfy the objections raised by the statutory auditors regard-
ing stock tally, the reconcilation work had to be re·done, which could 
be completed by end of September, 1981 only. The acCoun~s were 
audited by the Auditors in the middle of October, 1981. On completion 
of the audit work, the accounts were placed before the Board of 
Directors in their meeting held on 26.10.1981. The Government 
Auditors completed their audit by 10.12.1981. After adoption of the 
accounts in the Annual Ge.neral Meeting held on 29.12.1981 and appro-
v<ll therefor by the shareholders, the same were got translated in Hindi 
which could be completed by 7th Febru!l.ry, 1982. The printf'd copic.> 
of the accounts were submitted to the Ministry on 31.3.1982. The 
detailed reasons for the delayed submission of the Annual Report were 
however furnished by the Corporation only on 26.4.1982. The 
necessary review by Government along with the delay statement was 
tot prepared by 4.5.1982. As the L.ok Sabha, had adjourned by 
30.4.19S2, the Report could not be laid on the Table of the House 
during the Eighth Session held from 18.2.1982 to 30.4.1982. The 
report was, however, laid on the fable of Rajya Sabha on 6.5.1982. 
Afler adoption of the accounts by the General Body on 29.12.1981, 
Hindi translation work could be completed by 7th February, 1982, anci 
on receipt of the Hindi version, tender for printing the Annual Report 
of the Company was invited on 12.2.1982, and the Report got printed 
on 30.3.1982." . 

5.4 The Annual Reports and Audited Account:. of the Corporation 
for the years 1981-82 and 1982-83 were laid on the Table on 3 August 
and 22 December, 1983, respectively. 

S.5 At their sitting held on 7 September, 1983, the Committee on 
Papers laid on the Table considered the reasons given by the Ministry and 
decided that the representatives of the Ministry might be called to 
appear before them to explain the delays. 

5.6 At the sitting of the Committee held on 30 November, 1983, the 
represen tatives of the Mini&try of Industry (DepartmeDt of Industrial 
Development) appeared before the Committee to give oral evidence on the 
subject. 
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5.7 On being enquired whether the time schedul'! was followed by 
Bhamt Leather Corporation for compilation, finalisation and auditing of 
accounts of the Corporation, the witness stated that the Corporation was 
constituted on 31.3.1976 and during that initial period, the Corporation was 
in the formative stage and the persons engaged in its working were new and 
inexperienced and were not familiar with the relevant provisions in that 
regard, but still they were trying to adhere to the time schedule. He further 
explained that in the case of 1980-81 the delay of 7 months occurred partly 
due to the fact that there was considerable increase in the activities of the 
Corporation as compared to the earlier years which took some time in 
compilation of accounts and partly at the level of Audit, which also took 
some time. 

5.8 When asked about the factors contributing to the loss of 
Rs.44.81 lakhs incurred by the Corpon1tion for the year 1981-82, the 
witnes.> stated that the losses incurred were mainly because of the fact that 
there was considerable expansion of the activities of the Corporation. The 
ope;.:tions of the Corporation regarding procurement of footwear, Leather 
goods, leather garments and furniture was started in 1979. Those were 
entirely different and there was no other organisation covering all such 
articles made out of leather. The area in which procurement Was started 
in 1979-80 was new and needed to be explored. The designs of such 
articles could not be finalised till 1980. The procurement required 
assessment of costing the type of leather required. That was the initial 
stage and staff was to be trained, put to work and outlets were tried to be 
found out for selling the finished goods. In addition to their Emporium 
the Corporation tried to find out the bulk supply outlets to some of tho 
factories and public s~tor Undertakings Naturally, the turnover did not 
go up so quickly which in 1979-80 was 2.7 lakhs went upto 44.81 lakhs and 
then to 110 lakhs As regalds remedial measures the Witness stated as 
under: 

"The Corporation should not make any losses. There cannot be two 
4 

opinions. Our Minister is also very keen about it and action has been 
taken in this respect. We wa,nt that the Public Sector Undertakings 
should remain viable and they do not run into losses. Even Yesterday 
morning the Minister caUed various officers and said that he was very 
anxious about it. Incidently, the problem of Bharat Leather Corpom~ 
tion is slightly different in as much as apart from the Commercial acti-
vities, it has to carry out the extension activities. Our view is 
that the extension activities, losses and expenditure on expa.nsion, 



30 
• 

activities sh')uld be offset by the profit which they make 
on conmcrcial tran3J.ctions. It is not thlt it should be e,ltireiya com-
mercial orpnisation exploiting the poor artisans. But from the 
expansion which they can afford to do, they should be able to make 
sufficient profit so as to offset the losses which had been in.,;urred on 
payment of good wages, its own payment about other work and for the 
items which are produ4;ed." 

5.9 Asked to state why it was not possibll'! tolay the Annual Report 
and Audited Accounts for :h,~ yea.r] 980-81 on the Table of Lok Sabha. in 
the Budget Session held from 18 February to 30 April, 1982, the witness 
stated that the Annual Report was considered by the Annual G.;neral Body 
of the Corporation at their meeting held on 20 December, 1981. After the-
accounts were adopted, the Annual Report was translated in Hindi version 
and sent to thc Miilistry on 31.3.1982 for laying on the Table of the House. 
The explanation for delay was submitted by the Corporation to the Ministry 
on 28.4.1982 and thereafter there were some difficulties also because the 
Ministry was to lay these papers on the Table of Lok Sabha which 
was to close on the 6 May, 1983 but it was· adjoufI'ed on 30 April, 1983. 
These papers could be laid on the Table of Rajya Sabha on 5 May, 1983 
but on the Table of Lok Sabha. it could be hid only in the nexl Session, in 
July, 1983. In this way 3-4 months delay o(;curred in laying the papers on 
the Table of Lok Sabha. Which somehow or the other was beyond their 
contr61. The witnessos assured the Committee that in futur~ the documents 
would be laid on the Table in time. 

5.10 On being asked whether the Ministry took steps to lay on the 
Table a statem'~n" explaining the reasons f<>r not laying the Annual Report 
and Audited Acc0T: ts within 30 days from the expiry of the period of nine 
months and ifthe House was not in Session within 7 days ofre-assembly of 
the House, the witncss/ replied in the negative and assured the Committee 
that necessry instructions would be issued in this regard to comply with the 
recommendations of the Committee. 

5.11 It was pointed out that the Corporation had adopted a very 
unusual procedure for translation in ij:indi and this was responsible for delay 
to a considerable.extent. The witness while agreeing with the views of the 
Committee gave an assurance to adhere to the recommendation 
of the Committee to take steps to see that the translation and printing in 
Hindi does not take unduly long time and the unusual procedure so far adop-
ted is replaced by another procedure which would be time saving. 



5.12 On being point0d out that. the Auditors had observed that th!y 
were every y ~.~~ :1 .. d',lg discrJpJ.ncies in stocks maintained by the Emporium 
of the Corporation located in Delhi and that from the details they foulld 
that there were exces'es in certain items and shortages in other items which 
gave an impression that there was lack of internal control of the Cor-
poration and the Ministry, the witnesses stated as under: 

"When we started the Emporium in th0 begining, it was difficult for the 
. stafT to control because ther~ were lot of Claims. Because of that aU 

this accounting could not be maintained properly. 

On further probe the witness stated : 

"We have taken action in appo·nting an Enquiry Officl';r to fix the 
responsibility for that." 

5.13 The witnes~es . agreed to adhere to the suggestion made by the 
Committee that both the Corporation and the Ministry should take steps to 
streamline the organisation in an organised and systematic manner not only 
to achieve the objective of efficiency in quality and production but also to 
manufacture goods catering to foreign markets and show greater excellence 
in its performance. 

5.14 The Committee note that the Annual Reports and Audited 
Aceounts of the Bharat Leather Corporation for the yearsll98~81 and 
1981-82 were laid on the Table of Lok Sabha on 21 July, 1982 and 3 August, 
1983 respectively i.e., with the delay of abaut 7 months in each case. 

5.1S The Committee are distressed to note that their recommendation 
contained in paragraph 4·16 of their Second Report (Fifth Lok Sabba) was 
not followed in letter and spirit and the laying of the documents on the Table 
of the House continued to be delayed. The reasons given that there was 
considerable increase in the activities of the Company as compared to the 
earlier years jlnd the process of recruitment of staff to match the increased 
activities took quite sometime which resulted in delay in finalisation of 
accounts, do not seem to be justified as the urgency in making copies of the 
Annual Report for 1980-81 available for laying before the House was brcught 
to the notice of the Corporation by the Ministry on 20.3.1982 i.e., after 
about 3 months of the expiry of the prescribed period of 9 months laid down 
by the Committee. Annual Report was got printed on 30 March, 1982 and 
the printed copies of the accounts for this year were submitted to the 



32 

Mi ... istry on .31 Much, 19n. T:lereafter the' Corporation took ab!lut a 
m'l'lth in furnishin~ the detailed renons fllr delay. Had tl1e Ministry moved 
i'l the matter with due expedition, the Rep()fts and accounts for 1980-81 
could have been laid during the Session of Lok Sabha held from 18 February 
to 30 April, 1982. 

5.16 The Committee trust that in future the Ministry would move 
early in the matter to ensure timely submission of the Annual Reports, 
Audited Accounts and Audit Report thereon of the Bharat Le~.~her Corpora-
tion on the Table of the House within the prescribed period of 9 months. 

NEW DELHI : 
24 April, 1984 
4 Vaisakha, 1906 (Saka) 

KRISHXASAHI 
Chairman. 

Committee on Papers Laid on the Table 



APPENDIX 

SUMMARY OF RECOMMENDATIONS/OBSERVATIONS 
CONTAINED IN TJ:IE REPORT 

S1. Reference to 
No. Para No. 

l' 2 

1 1.16 

2 1·17 

3 1·18 , 

Summary of Recommendations/Observations 

3 

The Committee note that the Annual Report of the 
Indian Council of Social Science Research for the year· 
1979-80 was laid on the Table ofLok Sabha on 7·5·1981 
i.e. after a delay of 4 months wheleas the Annual 
Statement of Accounts and Audit Report thereon of the 
Council for the same year were laid on the Table on 
17.12·1981 i.e. after adelay of about 12 months. 

The Committee are constrained to observe that an 
inordinate delay was caused at the stages of auditing and 
printing of the annual accounts· The argument advanced 
that the translated version of the accounts in Hindi 
contained a number of errors in figures which had to be 
checked with the English version that took considerable 
time causing the delay does not appear to be justified. 
Had the Council and the Ministry taken due care and 
dealt with the matter with seriousness, there would not 
have been such errors causing abnormal delays. 

The Annual Report of the Council for the year 1980-8 i 
was laid on the Table on 25.3·1982, after a delay of 3 
months but the Audited Accounts and Audit Report for 
this year were laid on 24·2·]983 i.e. after a delay of 
about 14 months. Similarly the Annual Report of the 
Council for the year 1981-82 was laid on the Table on 
24-3-1983 but the Annual Acc.)unts and Audit Report 
for the year 1981-82 were laid on 17·1]·1983 i.e. after a 
delay of about lOt months. 
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The Com'mittee are distressed to observe that despite the 
clear guidelines laid down by the Committee on Papers 
laid on the Table in their recommendation contained in 
para 3·5 of the First Report (Fifth Lok Sabha). the 
Annual Report and the Audited Accounts of the Council 
are being laid separately since 1979-80. It is felt that 
unless both the Annual Report and Audited' Accounts of 
the Council are laid together before Parliament a com-
plete picture about the working and activities of the 
Council does not emerge. The very purpose of laying 
these papers is defeated because the Members will not be 
able to assess the performance of the Council in its true 
perspective and express their views thereon at the time 
of voting on demands for grants of the Ministry of 
Education and Culture· The Committee, therefore, recom-
mend that the Annual Report, Audited Accounts and 
Audit Report of the Council should be laid on 
the Table together within the period of 9 months from 
the close of the accounting year as already prescribed by 
the Committee. 

The Committee note that the Audited Accounts of the 
Te'a Board are not laid on the Table of the House in 
time together with the Annual Reports of the respective 
years, despite specific recommendation of the Committee 
on Papers laid on the Table contained in paragraph 1· 1 6 
of their First Report (Fifth Lok Sabha) in this regard. 

The Committee are unhappy to find that one of the 
major factors that contributed towards delay in finalisa-
tion of the a~ounts of the Tea Board was that the 
Board took more than 3. months in compiling the acco-
unts and making them available to the Statutory Audi-
tors for aUditing. The Committee are not at all convinced 
with the steriotyped arguments advanced by the Ministry 
of Commerce that the compilation .of accounts was delay-
ed because the Tea Board had a variety of functions 
such as contlol over the Industry. promotion through a 
large number of offices in and out of the cOl,lntry, various 
types of schemes ofloans and graD", getting informa-
tion from its establishments in foreign countries like 
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London, Sydney, Cairo, etc. The Committee feel that the 
variety of functions of the Tea Board should not debar 
Parliament in getting timely information about their 
activities and performanc~. It is distressing that, their 
recommendation on the subject has not been followed. 
The Committee therefore, reiterate the ir aforementioned 
recommendatIon that the compilation of accounts of the 
Board should be completed and made available for audit 
positively within 3 months and the balance 6 'months 
should be devoted for allditing of accounts, finalisation 
of Audit Report, translation and printing of the Annual 
Reports and Audited Accounts and their submission to 
the Minisrty for laying on the Table of the House within 
9 months of the ' close of the accounting year. The Com-
mittee true that the Ministry of Commerce will chalk out 
a time bostd programme in consultation with the Tea 
Board, tounnsure strict observance, in future, of the 
norms prescribed by the Committee for laying the 
A.nnual Reports and Audited Accounts of the Board 
before Parliament. 

The Committee note that the second factor that led the 
Tea Board to lay the Audited Accounts with delay was 
that the auditing of the accounts were undertaken in two 
spells- the first during May/June and the second during 
September/October each year. The Committee are satisfied 
with the statement made during the evidence that the 
split system of audit had been done away with for 1982-
83 and as such, the laying of Audited Accounts would 
not be delayed hereinafter. 

The Committee note with concern that the Anual Reports 
of the NotthEastern Handicrafts and Handlooms Deve-
lopment Corporation Limited. Shillong for the years 
1977-78, 1978-79, 1979-8G and 1980-81 were laid on 
the Table of the House with the delay of 45 months, 33 
months, 21 motlths and 19 months respectively. 

The Committee find that the delay had occurred at every 
stage of the accounting procedure i'e" appointment of 
Statutory Auditors, commencement of actual audit after 
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appointment of Statutory Auditors, furnishing of com-
ments by C. & AG., hO,lding of the Ar;mual General Mee-
ting after receipt of the comments of C. & AG. and 
laying the Annual Reports on the Table of the House 
after receipt thereof from the Corporation. The Com-
mittee do not appreciate the reasons given by the 
Ministry of Commerce that the first three years of the 
Corporation were the period when the accounts and 
other matters were being ~rganised and the staff of the 
Corporation were not familiar with the accounts work. 
The ComlJ.littee cannot help expressing their dissatis-
faction over the complacent state of affairs prevailing in 
the Corporation. The Committee are constrained to 
observe that neither the Ministry J10r the Corporation 
qad made any concerted and serious efforts to See that 
the 'Organisation was streamlined with earnest and its 
Annual Reports and Audited Accounts finalised promptly 
and laid on the Table of the House without any delay. 

, After going through the facts placed before the COD"mit-
tee, the Committee have come to the conclusion that 
the Ministry of Commerce did not attach importance to 
the Iecommendations of the Committee on . Papers laid 
'on the Table contained in paraglaph 4·16 of their 
Second Report (Fifth Lok Sabha) wherein it is clearly 
mentioned that the Reports of the Government Companies 
should be laid within 9 months of the close of the 
accounting year. The C0mmittee need hardly emphasise 
that the very purpose of laying these documents is defeated 
if these are not laid on the Table of the House ir, time. 
The Committee. therefore recommend that with a view to 
checking such recurring and alarming delays, the entire 
procedure of finalisation of Annual Reports and Accounts 
shOUld be organised and planned in such a manner 
that thete is no bottleneck at any stage right from the 
stage of compilation of accounts to its laying before the 
House and .in order to achieve that goal,t he Ministry 
of Commerce should draw up a pr9per time schedule 
for finalisation of Reports and Accounts at different 
levels:and watch their adherance. 

The Committee note that the Ministries of Education 
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and Culture and Social Welfare are glVlng grants-in-aid 
to a large number of private and voluntary organisations 
every year but their annual reports and accounts are not 
being laid on the Table of the House. The Committee 
also note that in 1979-80 the Ministry of Social Welfare 
disbursed grants ranging from Rs. 1 lakhs to 5 lakhs 
to 61 organisations and beyond Rs 5 lakhs to 11 orga-
nisations. The Committee are not convinced by the ex-
planations of the Ministries of Education and Social 
Welfare that since Government have no administrative 
control oVer the private and voluntary organisations to 
whom financial assistance is being given by those 
Ministries, the laying of Annual Reports and audited 
accounts of those organisations may not be insisted 
upon. 

The Committee feel that Rs. 5 lakh is quite a substantial 
amount for making the organisation accountable to the 
Parliament· The Committee. therefore, recommend that. 
the Annual Reports and accounts of private' and volun-
tary organisations receiving recurring grant-in-aid to the 
tune of Rs. 5 lakh aod above should be laid on the 
Table of the House. In the case of private and volun-
tary organisl!-tio!'s receiving grant-in-aid of Rs· 1 lakh 
and below Rs· 5 lakhs all the Ministries and Departments 
of Government of India should include in their own 
Annual Reports a statement showing the quantum of 
funds provided to each of those organisations and the 
purpose for which they were ~tilised for the information 
of the Members of Parliament. 

The Committee note that the An.nual Reports and Audi-
ted Accounts of the Bharat Leather Corporation for the 
years 1980-81 and 1981-82 were laid on the Table of 
Lok Sabha on 21 July. 1982 and 3 August, 1983 res-
pectively i.e., witk the delay of about 7 months in each 
case· 

The Committee are distressed to note that their recom-
mendation contained in paragraph 4.16 of their Second 
Report (Fifth Lok Sabha) was not followed in letier and 
spirit and the laying of the documents on the- Table .. of . . ' ~ 
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the House continued to be delayed. The .reasons given 
tJt.at there was considerable increase in the 
activities of the Company as compared to the earlier 
.years and the process of recruitment of staff to match 
the· increased activities took quite sometime which resul-
ted'in delay in finalisation of accounts, do not seem to 
be justified as the urgency in making copies of the 
Annual Report for 1980-81 available for laying before 
the House was brought to the netioe of the Corporation 
by the Ministry on 20· 3 1982 i. e., after about 3 months 
of the expiry of the prescribed period of 9 months laid 
down by the Committee. Annual Report was got printed 
on 30 March, 1982 and' the printed copies of the 
accounts for this year were submitted to the Ministry 
on 31 March, 1982· Thereafter the Corporation took 
about a month in furnishing the detailed reasons fGr 
delay. Had the Ministry moved in the matter with due 
eJij)edition, the Reports and accounts for 1980·81 could 
'have been laid during the Session of Lok Sabha held 
from 18 February to 30' April, 198.2· 

'The Committee trust: that in future the Ministry would 
move eady in'the matter to ensure timely submission of 
the A:nnual Reports, ,Audited Accounts and Audit 
Report thereon of the Bharat Leather Corporation on 
the Table of the House 'within the prescribed period of 
'9 months· 

\~ at :' StinIikht Ptmters,- Oe1hi-6 
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